5. Executive Engineer,

ﬁate of Order 2 8,4,99

«« Applicant

Hyderabad Central Division-IIT,

CP¥D, Wirman Bhavan, Koti,
' Hyderabad, _

Counsél for the Applicant

Counsel for the ResSpondents

CORAM

e
IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERADAD

C.A.Ho, 1440/97

BETWEEN 3

P.Shekar

ARD

1. Union &f India, rep. by its
Secretary, Ministry of
Urban Affairs and Employment
Nirman Bhavan, New Delhi,

2. Director General of Works, CHFD,
Nirman Bhavan, New Delhi,

3, Supdt, Engineer {Coordination)
Central Public Works Dept,
Madras, |

4, Superintendent Engineer,
Hyderabad Central Circle-7I,

‘ ‘ Nirman Bhavan, Koti,
| Hyderabad,

. s Respondents,

ee Mr,V.Durga Rao

o Mr.V Rajeswara Rao"

HON'BLE SHRI R RANGARAJAN ; MEMBER {(ADIS7, )

HON'BLE SHRI B,3, JAI PARAMESHAAR ; FEMBER (JUDL,)

% o

L —

ctz

|
|
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ORDER

X As per Hon'ble Shri R.Rangarajan, Member (Mdm.) X

None for the applicant, Mr, V.Rajeswara Rao,

2. The applicant was engaged on hand receipt w.e,f.

25.,7.86 to 31.8.88; later he was engaged by é contractor,
At the time of filing this CA it is stated that the applicanﬁ
was‘a contract. labourer enplqyed by a contractor_éy CHiD, ‘
The applicant relying on the "Caswal ILabourers {Grant of

| |
Temporary Status and Regularisation) Scheme of the Government

of India 1993 requests that he should be regularised as he j

has completed 240 days of service in 2 consecuent years,

3e This OA is filed praying for a direction to the

respondents to regulariSe the applicant as any Group-D

by gontinuing his services with all consequential benefits,

4, A reply has been filed in this OA. The main cOntentiT
of the respondents is that the applicant is a contract
labourer employed by & contractor and not by the department ’

and hence he does not come mnder the sScheme for regularisatio

S5¢ . The contentions and prayer in this OA are similar to

the contentions and prayer in O.A. 629/97 (Prashant V.Dondalﬂar

Ve Unicn of India ). In that OA it was directed as follows 4

3 |
) "

1.




L 3 .8

UThe applicant if so advised may submit & detailed
representation to R-2 in that OA to consider his case in
accordance with the letter dated 18.8.93 by that time the
scheme was introduced, That representation may also be
sent to the respondents on the field level so as to enable
them to give their view poinlt'on this to R-2, If such a
representation is regeived that representation should be
disposed of in accordeance with the law within a period of
3 months from the date of receipt of a copy of the represen-~
tation by R-2, If there is work for the post of Beldar the

applicent should be preferred to freshers"”,

6o This OA is similar one, and hence the same 1S disposed

1
15}

under :- J
'W\m:j

The applicant, if so advised may Submit a representatid

T Prdpeanisds

to the field level, 50 as to enable the field level supervisorl

to examine the case, If swh a representation is received
the R-2 should disPOSG of the representation within 3 meonths
}rOm the dat; of receipt of a copy of the representation.
The statusS-quo as on date lmay be continued instead of

appointing any freshers from the open market,

Pl

T With the above direction the OA is disposed of,

No costs, ' ‘

q\g_y‘i udl } Menber {(Admn,) '
ey ~

Bated 2 8th April, 1999 sy i
{Dictated in Cpen Court) ’ﬂw “Tradr ‘

sd J

\
{ R.RATGARATAN ) §l_

of
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CORPY TD:-

’

15T -4ND IIND COURT

" TUT HON'OLE MR.R. RAMGARA{f>,/”'
‘ MEM IR (a)

no 0ANER A5 1O STW/DESPMCH P

-~

TYPED 8Y ' CHECKED BY.

COMPARZD BY - APPROVID BY

THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERAG AD BENCH HYDLRABAD.

VIC 1A IRMA

*THEVHDN'BL._ MR . JUSIIC" D. H&M’SIR

‘? L-l AZL.NDF}:'-\ PRASAD

R (A) T

THE HON'DLET

THE HON'REL MR,B.5.JAI D AR AME SWRA -
MEM BER (2) ‘.r’/
patzn: € W99
~ !

C. NO. [kl_(,c\ﬁ)g_

ND IWTERIN DIR&':ETIDNS

— :
0I1SPOSED OF WITH DIRZCTIONS.

MISSED. ' . |

15550 AS WITHDRAUN. ,

#wiy amalas afaswm
Central Administrative Tribanal ‘

b MAY 1999

Ci) iw«mmunwﬂaQ&%;/

MYDERABAD BENCH |




Form- No.Js
(see Rule 29)

BYORlpoA-Dt

CENTRAL ﬁDNINTSTRHTIUE TQIBUNRL YN¥DERABAD BENCH AT HYDERHBHD.
1st FlooOr, HAcA Bhavan, CPP: Publlb Garden, Hyderabad ~-500004.A.P.

0RIGINAL APPLICATION NO. IL{LkED 3 199T?L

v/ Ry ‘ndent(s)

Rpplicant(s) "
[ ]

P, Sheker,
BY Advocate Shri:

By creeefabpy R EAD E?lﬂEagounﬁiazra.i

K. Venks tasusrs Neo, Employnent Heu-Dolhi.s 4othecs.

Ta.

'f// ths Secrstary, Pind
- - Nigman Bhavag: ﬁcu-gxggi?r urh’" Affaire &nd ﬁmﬁinyment

. Tha D3
. . The PVirasgtor Gun&xal of Yorks, ORI, Nienan ghovan, Sauw-delhi

. tThe Supsrintsndent Enginsc N
* \arks ﬁﬁat.Madgﬁg, nginser {(Coordinstion),Cantral Fublle

4, The Superintsndent £
n
tirman phevan, gnti H?ﬁﬁﬁﬁgagf“”’*”ﬂﬁ Central ﬁirclg, is

dg// The Exscutive €n
ginoor, Hydo
CAID, Hicmer Bhevan, K;bzf H;:z:g;gg?ﬁzai Odvision=111,

Whereas an application filed by the above named applicant .

under Section 18 of the Rdmxnlstratlue Tribunal Act,1985 as

in the.copy'annexad hereunto has been registered and upon

preliminary hearing the Tribunal has admitted the application.

Notice is hereby givan to you that ip- you wigh to contest

the application, yoOu may file your reply along Uith the document

in-support therenf and spPrter serving copy of.the same on the

applicant or his Legdl oractitioner yithin 30 days of receipt of

bunal, either in parson Or through 2
ed by you in ’

tha nctice pefore this Tri
Legal Prectltloner/ aregenting DPficer app01nt

this behalf. 1In default, the said application may be heard and

dgcided in your apsence on OT apter that date Without any

furthar Notlce.

Issued under my, hand an ha sgal of the T Enal
71ﬂ§; . .day of C?C%éég L1 T

This the .
Tuenty ninth,

//8Y ORDER OF THEf

ey

7.

FBR REGISTRAR..

awarT sﬁ_ng?rﬁraff‘a.affzw
nate: . Ceatral Administfive Tribunal
E=11-97 sew BLOPATIN

—
2NV 1997, S

Qo CRRAE AL oY ;tv;
4\‘\5\314‘.’13?'?\ ABAD BENC‘E' i3
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DISTRICT N\

> .

Administrative Tribunal (s (g
at Hyder:,‘abad .

"
1

i

-4

i )
1 APPLICANT

Advocate for PETITIONER -
RESPONDENT

]

1
i

“APPLICANT

for PETITIONER

| RESPONDENT
| ~

B

k]
L
bl
"—A regs foy Sepvico of the @i dllbocate.is.at
R VordkAos | fhot bz ueg



at Hyderabad

" "ﬂppHcant

P, Shekats

Petitioner
VERSUS
. g 1 Respondent
UOZ, a,{F L{LJUB é’é’ry’eja/—v?/
A oA/ m,ﬁ/f Applicant
D Petitioner
Respondent

%‘ézﬂjm NM @a%v oh. x. |

1/ We

in ths above Petitioner do hereby appoint and rctain,

K- Vnkefosasa ke
Mo clle o

I
Advocate’s of the High Court to appear fci1 mefus ;in above Petition and

to conduct and prosecute (or defend) the and all proceedings that may be takan in respect of any
application connected with the same any degree-or order passed therein' including all application

for return of documents or the receipt or any moneys that may be pavable to ma/us in the said
Appeal/Petition and also to appear in all spplication under Clause XV of the Lettar Patent and

in all apphcatlons for review and fur ieave to the Supreme Court o? incna
1

— .;‘

ICemfy that the cofiterits of this VAKALAT were regout and explained in English
in my presence to the executants who eppeéred perfectly to undergtand

“and Telugu a.. oo m-
the same and made hls/her/thelr slgnature of mark in my presence,
‘Executed before me this . Sn—p? day of oot 199¥
ﬂhﬂ\rh_—v

Agvocate’'s Hyderabad,
(E‘S. p-LATY A abye

P =01
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P

i

District

vl ™ » .
T

In the Higlt Gou
Andhra Pradesh at Hvdgrghad .

APPELLATE SIDE ' .

. N OA of ;1997,

. - e AGAINST
N :
Lol W R i e 0 G No. 198 .
RS IR N
5y AN tOn the file of the Couft’of =~

- -.'r‘_‘r‘,'r 4
‘42\:@3 ‘; %&u

R ET LT R R b b

%

e
2l 2

1

. VAREALAT

N

ﬂ.

P T i

A
ACCEPTED - - Lo ;
. |

N
i s
&
' !
) ' : Appellant
! Counsel for Petitioner i
o Respondent
{ Datodu.cicm e e e 19 F e iev
ADVOCATE
. Appellant
' Advocate tor__Pstitioner
Respondent
Address for Servige ; Phone :

’ ‘ * W fWAﬁMWNO m@?/
Clo. CAT Ban dotialin.
. lbl’%éxuv&w(—q
OR

The Advocates Assoclation,
High Court Bulldings,
Hyderabad-500 266.

ity By
e T
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Conlsal dysminisdvative Thid
“ In The High Court of’ fudicature
<4 Andhra Pradesh at Hyderabad

i~

K F

' APBELLATE SIDE

@/’\ No, @ of 1997.

iy

AGAINST
No. o of 189 .
| On the file of the Court of
P' S\K/M Appellant
- _ Petitionet
VERSUS

UOL ~ep. by 1H Seexharng
M. of BALan A
| \/Q\Q_pw}ffg) & E""‘ﬁ)‘ NWU@%KO

We

PETITIONER ' |
RESPONDENT ~ In the above Application do hereby appoint

> . I

ADVOQCATE

Advocates ot the High Court to appear for ME/US in the above
APPEAL/PETITION and to’ conduct and prosecute (or defend) 'the same and all
proceedings that may be taken in respect of any application connected with
the same or any decree or order passed theirin including all applications
for return of documents or the receipt of any moneys that may be payable

" to ME/US in the said Appeal/Petition and also to appear in all applications
under Clause XV of the Letters patent and in ail applications for review

and’ for leave to the Supreme Court of India and in all applications for
. review of Judgment. :

t

I certify that the contents of this Vakalat were read out and

explained in. (... Z0QASL e ) i my presence to the executants
who appeared perfectly to understand the same and made his / her / their
rsilgnatures or mark in my presence. ,

Executed before me this .80

LR T TN WY

3

vy




- QF THE HOR*3E

£ T REBUNAL

y
Qedo SRoH0,2330/97 was filad by shri w.s-.ntyanazaymna,

'ArVGgate. on scrutiny, at the very outset it was foungd that
‘shri W.Satyanarayana, Advocate has been assisting the Senior

- Standing Councel for the respondents and also represzenting

 the Covermment in many cases. His name also appeared in some
Judgements asg f&pr@é&nting, argaing on behself of the Covernment
The Registry raiged an @bjectimﬁ as to a counsel representing
the Genler Standing Counsel of the Govermmernt f£iling a case
against %ﬁe Goverrment, who is a so easseclisted with the office
ef the Jenlor Standing Counsel for the Contral Govermment on
Xif wham the cmpy of the present cane was alse served etc.

To this counsel replied as fdllowss~

" .

I am not appointed as 3tanding Counsel Uy
Government of India. I am only assisting

Shri N.R.oevarai, Senifor srnnstrgx@aumemy CO
like any other counsel. I never appeared

for the respondents dlrectly and only reprm-
sented Mr.N.R.liavarej, who represents Govt.

of India. In the present csse I have not
received the OA copy and the copy of O4

served on Senior stending Counsel and he

has allotted thiz case ts amether AdAl «O85C.
As I have duly enrolled an an Agvocate with
the Bar council of A.ke I have a sight to
practice of Law before eny court withio Al.D.
It pay not be cut of place te mention here,
Evedd in cases whers the GCovernment feels thot
a Sre.Privste Advocate is required to defend
. . o | the Goverrent cases , the Govermment is enga-
‘ ging such Sre.advocates as it thought £it, even
though they have appeared in cases wvhich are
filed against Govt.of Indla. I'n view of the
above circumstances. I pequest you to a)llot the
number and list it ﬁor a&nis&fcn before the
Hon'bie Bench,*

The Govi.of India, Depsrtment of Personnnl & T:éininq
circular letter No.&~11013/86~97-AT do15«11-2082 (Lwomy's
CehoToACt, page No, 5657, seventh editiﬁn] deels with the
above issue.

It 33Y8"eeenees It haz been decided in consuluation with
the Department of Legsl Affairn that every Counhsel in the Trffoun.
will have the right to private practice which should not,

however, interferc with the officent ﬁischarga of his duties
as a Counsel Zor the Govt.0f India. Thie will , however, Do
subject to the condition that a auunsei zhall not adviso any

; B ' . ‘ 00&.02
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party in or scecept any case ageinst the Goveroment
of Indla in which he has uppeared or is likely to -
called upon to appear for or advise or lead to 1itie
gation against the Govermment of Indias.

2. If the Counsel happens to b2 a partner of a

firm of iaw?ars of scliditors it will be incumbent

on the firm not to take up any case against the Govt.
cf,inﬁia in the comcerned Bench {f the Trilunel or any
case arising Zn other courte out of khg}e CASSD, @G,
sppeals and revisions in the Supreme Court,

3. 1In view of the above position explained atove,
a counsel 1o not supposed to advise any perty which

may prejudice the interest of thd Goverament of Indial
' |

_ However, the abgve circular i3 silemt about the
position of the Junuors eta., of the Sr.Standing Counsel
to the Coverrment of Indla. |

In the clrcumstances, it is pubmitted for orders.

frias

DEPUTY REGISTIAR.
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‘Central Admlmstratlve Tnbunal

Hy;derabad Bench Hyderabad.
z

0A/EA.No. M% of 1997

:

'MEMO OF APPEARANCE

V. RA ]ESWARA RAO
ADVOCATE

Standing Counsel for Railways,
Add}. Standing Counsel for Central Govt.

Counsel for........ 3?

sAddress for Service i Phone | 272585

i
- 104/2RT, Sanjgevareddy Nagar,

« HYDERABAD-500 038,



Y] :

Central Administrative Tribunal, Hyderabad Bench,
HYDERABAD. |

0A/&4 No. ‘\-IA{/O of 1997
BETWEEN S/L\MLM/ -

Applicant (s)

Respondent (s)

To,

(here furnish the particulars of authority)

by tha Central/State Government/Government Servent]................ authority [corporation/
society notified under Sec. 14 of the Adminiswms Act, 1£85. Hereby appear for

.......... veereer../Respondent No 577 ..... .. and undertzke to plead and act
for them in all matters in the aforesaid case. !

Place : Hydgrabay. g, W
Date § /- % ’) 3 V. RAJESWARA RAO

Address of the Counsel for Service Standing Counsel for Railways,

V Rajeswara Rao Addl. Standing Counsel for Central Govt.
104/2 RT. Sanjeevareddy Nagar,

HYDERABAD - 500 038.

Signature & Designation of the Counsel.
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CENTRYEY AOMINESRY INC/C‘KLQUM

Rndhra Pradesh at Hyderabad

APPELLATE 81Dk

4

No. of 189 ,
AGAINST Bt

/uqo 1997;1.

On the flle of the Court of

VAKALAT '

ACCEPTED

Counsel for

-Pet!tlgg_g_r
. Respendent
Dated..G.L.(.:z_.J 9935

ér

4
ADVOCATE

\/ Du RuA KA

- __Appetiant

Advocate for Petl‘tIOngr
. Respoadent

Addrgss for Service :

Phons : 7{'00@%9 .

#

OR
The Advocales Association,

High Court Bulldinga,
Hyderabad-500 266.

n



o . (ENTRAC ADM2? STRATIE ~TR | Ruaht -
" In The ik SRem @ SEWEN
. P ~ Andhra Pradesh at Hyderabad -

. No. of 199
:' - Aéalnsr

oM G4go el
RER On the file of the Couﬁ of

P. SHEKAR, Slo ¢ V€D Kaman,

NARBYANA (DR - Y persBép. ~ Petitioner
VERSUS

NNFonop SN014 'wb"’ ] SQQ&M‘I ST . Respondent
L MLAE STRISE YR QA & PRO R—ﬁ'iémﬂf#mel --raspor
] NRRMA N BRALAN, NEW OECHE .
: “Wo e

e "'. B
| : . L S TN

| .
E PETITIONER : : '

| m *In the sbove Application do hereby appoint and retaln
i . . ol : :

vocatas: of ;'t,he'- a-.ngh,"-‘-'ijot.irtt'i*?fto appear for ME/US In the above
APPEAL/PETITION'and: to:'conductarid prosecute (or defend) the same and all
L <,proceedlhgsf'}th’é;-}iﬁ&\i:bp' taken In respect of any application connected with
- the same.ori‘anyiidecres or order passed theirin Including ell applications
- I for return of “documents or the recaipt of any monoys that may be: payable
: . to ME/US in the said Appeal/Petition and also to appoor In all epplications

under Clause XV of tho. l_.e‘t_tpﬁrg patent and In al! apptications for review

i and for leave to T.eQurt of Indla  and in all applications for

Tk

1 certify that the contents of this  Vakalat were toad out and

explained in- s e we e ) ID Y presence  to the executants
who appeared perfectly to understand the samo and made his / her / their
signatures or mark in my presencae,

Executed before me this @fﬁf@ay of _%;@@.W 99%

Advocate Hyderabad.

L. M- ®
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Central Adfnihisfrativé -Tribunal,
-~ - Hyderabad Benc;i‘:h, Hyderabad.

y v

’ ' R ' OA/GA No. JL,[ L}O of 199 7_

Ly R ' ]
R SRS S :
MEMO..OF APPEARANCE

A

'V, RAJESWARA RAO
.ADVOCATE |

Standing Counsel for Railways,
Add). Standing Counselifor Central Govt,

Counsel for@&SPOmd@Wéf -

I i -y

Address for Service | ! Phone ; 272585

104/2 RT, Sanjeev?reddy Nagar,
HYDERABAD-500 038,
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Central Administrative Tribunal, Hyderabad Bench,
HYDERABAD.

OA&#No. } L{ Lfo of 199-‘7’1—

BETWEEN

S P 5 Khaox: 5/0? vernKwivh:

i

N sow oF Tediw yepres5en ged

1 Applicant (s)

Respondent (s)

by 166 SeCre RaNYT

(.
it G & 7Y oF Lxbaw PrFFGUHr
Nd C’MPIO\’ &N(?

~

g Delhi”
‘_ BHG\,‘\)CU\’" N MEMO OF APPEARANCE
SRR w ‘
To,

I V. Rajeswara Rao, Advocate, having been authorised............ s e SRR
.................................. (herefurmshthe pamculars ofauthorlty)
by the Central/State Government/Government Servent/.................. authonty[corporatlon/
society notified under Sec. 14 of the Admlnlstrim/}Tubu/mls Act, 1985. Hereby appear for
applicant No ........... cerunen {Respondent No................. ... and undertake to plead and act

T

for them in all matters in the aforesaid case.

A [ -.\\ Volas T ) ;
Place : Hyderabad. ‘ M

Date : f~|~99 V. RAJESWARA RAO
Address of the Counsel for Service ) Standing Counsel for Railways,
V Rajeswara Rao Addl. Standing Counsel for Central Govt.

104/2 RT Sanjeevareddy Nagar,
HYDERABAD - 500 038,

Signature & Designation of the Counsel.
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Contde«s s from prepage.

It says ".e..+. It has been decided in consul tation
with the Department of Legal Affairs that every Counsel
in the Tribunal will have the right to prIVate practive
which should not, however, interfere with the ‘efficent
aischarge of his duties as a 'Coumsel for the Go Vt. of
India. This will, however, be subject to the conaition - b
that a counsel shall not advise any party in or accept. q‘*\il
any case against the Govermment of India in which he has '

appeared or is likely to called,upon to appear for or j

advise or lead:to_litigat;on against the Govt. of India.

2. If the Counsel happens~to be a partner of a firm.o$
1awyers or solicitors it will be incumbent on the rirm A
not to take up any case against the . Gevt. of India in

the concerned Bench of the'Tribunal or any case arising. | e )
in other_courts aut of thogse cases, eg., appeals and j

revisions in the Supreme Cpurt, : : ‘.
3. In view of the above position explained above. a
counsel is not supposed - to advise any party which mayr
prejudice the interest of the Govt. of India.

- . -

However, the above circular is silent about the positmon
of the Jouniers etc., of the sr. standing Counsel to g
the Govt. of India . - ]

In the circumstances, it is submitted for orders.

*

DEPUTY REGISTRAR. | - '

é%igﬁq.




- FOR_ORDERS QOF THE HON'BLE TRIBUNAL .

OA SR no.2339/97 was flled by Shri W.Satyanarayana,
advocate. On scrutiny, at the very outset it was found

.that shri W.»atyanarayana,AdVQcate has been assisting

- the Sr.Standing Counsel for the respondents and also
s : k
i’r*’- . representing the Governemmnt in many cases. His name

also appeared in some Judgments as representing, arguing

bn behal £ of the Govt. The Registry raised an objection
) ) vAe i Sk Cann

as to a counsel representing,the Goverrsent f£iling a case
' : - jagainst the Govt, WhOSeuname_eppEEIEﬁ—ﬂmrﬂmﬂﬁF1¥4¥¥uLan;_iﬂg
‘ g,;hemeeunsel. who is also associated with the Offiice of th
Sr.Standing Cognsel for the Central Government on whom the
copy of the present cese was also served etc.

e

T

To this the\counéel repiied as followss " I am not appointe
as Standing Counsel by Govt. of India. I am only assisting
ri N.R.Devraj,st.CGSC, 1ike any other counsel. I navé: |
appeaked for the respondents directly and only regrcsented
‘Mr.NoR.Devraj, who represents Govt. of India. ¥

N R o R Ay Syt Ty e

lled as an Advocate with the Bar council of A.P. I hav
. N . ‘\

t to practige of Law before any court within A;P. It m

A
be out of place to mention here. Even 1n cases where

ﬁf con f 'ed against Govt. of India. In view of the aboVe circumsgtan
' o I héqe a rigﬂt\to file the above dases O S U fr”*-LJ |
C ool b T scomber onk LS S v odiatrtag beke i Bl ol

. AR 58/~ \ .
/ %%’ ' W.Satyangrayana. \

/. I : -
j ; Counsel for the applicant.
J ! The Govt. of India , Deptt.of Personnel & Trg. circylar
L A létter no.3p11019/86-97~5m dt.15.11. 1988 (Swamy s C.A.T Al

fge no.58-57, seventh edition) deals ‘with the above issue}

~ama N
3
... D

il

Contde. spage 2 | N
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irom prepages

®eeeses It has been decided in consultation »
ﬁéﬁéfﬁment of Legal Affairs that ‘every Counsel
ribunal will have the right to private practiee
ould not, however, interfere with the-effident
“ge of his duties as a.Counsel for the Go vty of
This will,however, be sibject to the condition |
. counsel shall not advise amy party in or accept ;
se against the Government of India in which he has
red or is likely to called upor to appear for or ;
.or lead to litigation agé}inst the- Govte ef--In'dia:L.

-

. I€ the Counsel happems to be a partner-of a firm ‘of
$ or SOIic:!.tors it will be incumbent on the firm
take up any case against the Govt. of India :Ln

RIS SO | .
‘tcerned Bench of the Trihunal QL. any case arisincJI

er courts out of those cases, eg., appeals and
L

' sions in the ‘Supreme Court. r

In view of the above position explained above. a
nsel ‘is not supposed to advise any party which may
udice the interest of the Govt. “of India. !

[y - -

er, . the above circular is silent about tha positiclan
e Jouniers etc.. of the Sr. Standing Oounsel to, .
‘(bvto Of India .

-

i the c':lrclmstahées‘, it is submitted for orde’r‘s%.
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5! OA SR 1N0i2339/97 was filed by Shril W.Satyall
advocate. On, scrutiny, at the very outset it
" that shri W.Sétyanarayana,hdvocate has been ass
the Sr.Standing Counsel for the respondents-and §

;representing the Governemént in many casses. His

l

E also appeared in some Judgments as representing,
,on behalf ,of the Govt.: Whe Registry raised an ok
as to a counsel representing the Government f£iling g

:against the Govt,whose name:appeared in many a ¢
as the ccunsel. who 1is also .asscciated with the ©
:Sr.Standing Ooﬁnsel for the Central Government o
fcopy of the present-casefwas also-served etc.

4 - .
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‘ Tb this the counsel replied as followsz "I am ﬁe.a 
 as Standing Counsel by Govt. of India. I am only :
§hri N R.Devraj.ut.CGSC. 1like any other counsel. I
%ppeared for the . reSpondents directly and only reprgsst
Mr.N.R.DevraJ. who represents Govt, of India.

'appears for the respondents airectly that should -
\ncerned’ Steno.” In the’ present case Ilhave not ;-\s.
copy and the copy of OA served on Sx.Standing caj |,

has al}o?teq this case. to another gadl.cesq. As I
enrolled as an Advocate with the Bar council of A.Ps
richt to. practive of Law before any court wiﬁhin AP,
not be out of place to mention here. Even in cases whe;

vte feels that a Sr.Private Advocate is required to d
vt. cases , the CGovt. is engaging such Sr. Advocates :
'ught £it, even though they have appeared in cases which
‘tiled against Govte of India. In view of the atbve cirgums
I have a right to file the above case.
Sd/ -

WeSatyanarayanha.

Counsel for the applicar
The Govt. of India , Deptt.of Personnel & Trge ¢irc=—
letter noeA=11019/86-07-AT dt.15.11,1988 (Swamy's C.A|T Amm
page no.58-57, seventh edition) deals with the above ifssSucmmm
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I am to request you te rectify the defects mentioned
below in your application within 14 d&ys from the date of

ilssue of this letter, fail ing which you appllcatlon w1ll not

be reglstered and action under Rule S (4) w1ll follow.
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Tt 5ay5 Teecsss It has boen decidec in consul tation
with the Depertment of Legal Affairs that every Counsel|
in the Tripunal will have the right to private practieve/
which should not, however, interfere with the efficent'_
discharge of nis duties as a Counsel for the Go vt. of
Tndia. This will,however, bt subject Yo the condition
that a counsel shall not advise any rarty in or accept ‘ ~
any case against the Govermnment of India in which he hds
appeared cr ig likely to called upon to appear for or | T,
advise or lead to litigation against the Govte of Iﬂdido L

2. If the cQunsel happens %o be a partner of a8 :firm oi,
' ™ lawyers or aalicitors it will be incumbent on Lh@ rirﬂ

not to take up any case against toe Covte of India in |

d the concerned dench of the Tribunal or any case ariainQ‘ .
» in other courts ut of tuose cases, €G., agpeals anhd
' reviasions in the Supreme Court.

‘ 3. In view cf the above position explained above, &
" counsel is not supposed to advise any party wnich may;
} srejudice the interest of the Govt. of India.™ \% :

i

- However, the above circular is silent about the position
' of the Jouniers etcs, of the Sr. utanding Counsel to |
4 1 -
/ the Govte of India « - L 1 ‘ .

tn the circumstances, it is submitted for orderb.
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%epreaenting the Governement in many cases.

khn behal £ of the Govte
tas to a counsel representing the Governnen;;filing a case

FOR_ORPERS_OF TUE HON'BLE TRIDUNAL : |

OA SR No.2339/97 was f£iled by Shri W.Szatyanarayana,
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advocates On scrutiny, at the very outset it was found !
‘that Shri wW.Setyanarayana,Advocate has been assisting
the Sr.Standing Counsel for the respondents and also
His name .

also appeered in some Judgments as representing, arguing
r
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The Registry réisaa an objection

against the Govt,whose name agprpeared in many a2 casze arguing |

éa the counsel, wio is also assoclated with the Office of t@é’
Sr.Standing Cognsel tor the Central Goverhment of whom the
‘copy of the present case was also gerved etc. ‘

' f

1 am only assistiny
I

To this the counsel replied as followss " I am not appoih
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oncerned Steno. In the preaent case I have not received thé
' copy and the copy of OA segved on £r.Standing counsel andf

allotted this case to anpther  Addl.CG5C. As I have duly

ppears for the respondents directly that should be mistake|:

e_‘ollea as an Adwocate with the Bar council 0f A.Pe
ri ht to practiue of Law before any court within A.P. It mév

not be. out of place to mention here. Even in cases where t

théught £it, even though they have appeared in cases wnich
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